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C. P. No. 0 9/3 9 7-3 9 8/CLB/tuIB/MAH/2 0 I 5

1 . The Learned Representatives of both the sides are present alongwith

Respondent No. 7 inperson

2. The parties have informed that they have exchanged the Draft of

Settlement and expected that a settlement may arrive in near future.

3. Considering the statements made the matter is adjourned to

20.03.2017 with the direction to place on record the Draft of

Settlement. Next date is duly communicated to both the sides.

M.K. SHRAWAT
Dated : 23.01.2017. MEMBER (JUDICIAL).

ORDER

CLB
Typewritten Text
Sd/-




